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Shri A G Sathyanarayana, counsel for the petitioner present. Notice sent to the
respondent was not received by the respondent directly. He sent notice to the
Director of the respondent company. He also made a paper publication as a
substituted service and filed proof of the same. Counsel for petitioner made all
effort to serve notice to the respondent but the same was not received by them.
In my considered view, the service of notice to the respondent is held sufficient.
Since there is no representation, the respondent is set ex parte. Counsel for
petitioner made his submissions. Order is reserved.
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K Anantha Padmanabha Swamy

b Member (Judicial)



